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PART III.
Regulations, Orders, Notifications, 

Governor Rules, etc., issued by the 
Bind by Heads of Departments.

HOME, REVENUE AND FINANCE 
DEPARTMENTS. South—By plots 62> W11* 49/3, 

19, 26/2, 20/8, 20/4, 20/6 and 
31/4,

nos.

NOTIFICATIONS. 
The 5th October 1936.

East—By plots no. 20/1, 20/2, 20/5, 
21/1, 21/2, 22/1, 22/2, 23/1, 
24/2, 24/1, 25/4, 25/1, 27, 
25/3, 32 and 26/1,

West—By plots nos. 1, 5, 6, 15/1, 68/2, 
14/1, 12/1, 11/1, 64/4, 7/2, 
7/3, 8, 9, 10, 13/1, 13/2, 64/1, 
64/2, 65/1, 65/2, 65/3, 66/1, 
66/2, 67/1, 67/2 and 87,

is required in the aforesaid village of Sirtor.

No. 4877—La.-ll.-R-—Whereas 
appears to the Government 
land '

it
of Orissa that 

is required to be taken by Government
at the public expense for a public purpose,

, for future extension of the headquar 
at Nawapara in the Nawapara subdivision 
the village of Sirtor, police-station Nawapan, 
situated in the zamindari of Khariar, is r 
Sambalpur, it is hereby notified that lor 
above purpose a piece of land measur > 
Raore or less, 47-60 acres, consisting orP 
nos. 11/2 (1-52), 12/2 (1-68), 18/6 (° 1 > 
14/2 CO-16). 15/2 (0-16). 18/1 
(o-58). 18/2 (1-30),18/3 (2-08). 20/3, 2 / >
23/3. 24/3 (all the four measuring ^
ncros), 23/2, 25/2 (all the two measuring 
» 2V4 (0 20), 25/3 (0-60) 26/1(3 8^) 
63/l (2-48), 64/4 (2.60) and 49/3 hh a„ 

excluding portion of plot n°. yfotk8 
n of 3-70 acres being F no lie ^partment road running through u> 
b°unded on the—

North—Plots

viz.,

This notification is made under the provi- 
of section 4 of Act I of 1894, assions

amended by Act XXXVIII of 1923, to all 
whom it may concern.

A plan of the land may be inspected in 
the office of the Deputy Commissioner, 
Sambalpur.

Objections to the acquisition, if any, filed 
under section 5A by any person interested 

of that section on or 
November 1936 before the

within the meaning 
before 9 th
Deputy Commissioner of Sambalpur, will be 
considered.

and
area

By order of the Governor,
A. F. W. DIXON,

Offg. Chief Secretary to Government.
10 5, 6, 15/1, 68/2,
18/10, 19 and village Eajpur 
Nawapara and plot no. 20/1,

nos.
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HOME (REFORMS) DEPARTMENT.
Puri, the 3rd October 1936.

No. 2675-Ref. P—The following corrigenda 
to the Orissa Legislative Assembly Electoral Ru]es 
Part II (Elections and Election letitions), 1936?
published with notification uo. 2609-Ref.-?., dated
the 2nd October, at page 159 of Part III 0f ^ 
Orissa Gazette, October 2, 1930, is published for 
general information:—

[PART nTTHE226

Corrigendum.
For rule 2 substitute—

9 /n in these rules, unless there is anything 
repugnant in the subject or context

“the Act” means the Government of India 
Act, 1935 ^

Ci Appendix ” means an appendix to these 
rules;

“Form” means a form appended to these 
rules;

Definition.

“Gazette” means the local official gazette;
the “Corrupt Practices Order” means the 

Government of India (Provincial Elec­
tions) (Corrupt Practices and Election 
Petitions) Order, 1936; and

expressions to which a meaning is assigned, 
either generally or in relation to the province of 
Orissa, by the Act, or the Schedules thereto, or 
the Government of India (Provincial Legislative 
Assemblies) Order, 1936, or by the Corrupt Practices 
Older, or by the Orissa Legislative Assembly Elec­
toral Rules, Part I, 1936, shall for the purpose of 
these rules have the meanings so assigned to them,

(2) In the discharge of his functions under the 
following rules, namely,

rules 5 (1) (6), 25 (1), 27 (&), 77 and 104 
(3), the Governor shall act in his dis­
cretion ;

in the discharge of his functions under the 
following rules, namely, 

rules 2 (8), 5 (1) (a), 23 (3) (6), 27 (a), 
43 (3), 113 (1), 115 (1), (4) and (5) (6), 
116 (1) and (2), 119, 120, 122,* 124 (1) 
and (2) and 125,

he shall exercise his individual judgment; 
and in the discharge of his functions under 

the following rules, namely, 
rules 48 (1) and (2), 92 and 114 (2), 
lie shall act 

Ministers,
(5) If any question arises as to the interpreta­

tion of these rules, the question shall be referred f°r 
the decision of the Governor, and his decision sball.be 
final otherwise than in connection with an enquiry 
into an election petition.

the advice tendered byon

Interpretation of iu’cs.

By order of the Governor,
S- N. MOZUMDAR, 

Deputy Secretary to Government
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The 5th October 1936.

jj0. 4879 La.-51-R.—Whereas it 
spears to the Government of Orissa that land 
Squired to be taken by Government at the 
nublio expense for a public purpose, viz., for 
l retired line in the 2nd quarter of the 2nd
mile of the Pyka left Embankment no 61 

, B at Anupala in the village of Anupala 
Lrgnna Abartak, zila Cuttack, it is hereby 
notified that for the above purpose two 
pieces of land measuring, more or less, 3-88 
acres of standard measurement bounded on 
tbc—

The 7th October lQ3Qm

toNthe4G4ove7nmo',!t1'R"~Wherea

required to bo
public 
for the

nf n . 3 ifc appears
expense ff?

Nawapom* lhe villl)8° of

aer of s an lraSUring' m0rc £ 6 8
Plot ^asnrcment consisting of

North—By plot

East—By plot 
314/2,

andBlock A—area 2-95 acres.

North—By part of plots nos. 51, 52 53 
83, 87, 169, 95, 96, 97, 98 99* 
112, 113, 114, 115, 117/ns 
and 119 and plots nos. 168 
and 45,

East and West—By old Embankment,
South—By part of plots nos. 52, 54 83, 

87, 169, 93, 94, 95, 96, 97,' 98, 
100, 112, 111, 110, 116 and 117 
and plot no. 92 and old Embank­
ment,

• 288/1 and 312/1,

• 287/4, 312/2 and

nos

nos

South—By plot nos. 314/1 and 315, 

West—By plot nos. 312/1 and 314/4,

village ofis required within the aforesaid 
Nawapara.

This notification is made, under the provi­
sions of section 4 of Act I of 1894, to all 
whom it may concern.

A.plan of the land may be inspected in 
the office of tbo Deputy Commissioner, 
Sambalpur,

Objections to the acquisition, if any, 
filed under section 5-A, by any person 
interested within the meaning of that section 
on or before the 9th November 1936, before 
the Deputy Commissioner of Sambalpur, will 
be considered.

Block B—area 0-93 acre.

(for replacing Gochar land).
North—By plots no*. 178, 175, 176 and 

240,
East—By plot no. 241,

South—By plot6 nos. 170, 171, 173 and 
242,

West—By plot no. 87;
are required within the aforesaid village of 
Anupala.

This notification is made, under the provi­
sions of section 4 of Act I of 1894, to all 
whom it may concern.

A plan of the land may bo inspected in 
the office of the Land Acquisition Deputy 
Collector, Irrigation Branch, Cuttack, or in 

-that of the Executive Engineer, Northern 
Division, Cuttack.

Objections to the acquisition, if any, filed 
under section 5-A, by any person interested 
withiii the meaning of that section on or 
before the 9th November 1936, berore the 
Collector of Cuttack, will be considered.

The 6th October 1936.
Erratum.

The 7th October 1936.

Erratum,

No. 4950—La-49-R-—In the notification 
under section 4(1) of the Land Acquisition Act 
published at page 111 of Port I of Fort St. 
George Gazette, dated the 6th August 19.3.5, 
in respect of the lands acquired in Bodobcro- 
singi village for the closing of breaches and 
strengthening the flood bank of Hodoliodia and 
Kaliainba nalhs, Ganjarn district, Aska taluk, 
Bodoborosingi village .v—

l 1024/1 part for “owner and occupier, 
Boli Jenna” read “Boli Jenna 
(owner) Raghu Naiko (occupier)”.

No- 4881—La.-50-R.—In the notifica­
tion under section 4 (1) of the Land Acquisi­
tion Act published at page 1503 of (ho Fort 
St. George Gazette, Part I, dated the 12th 
November 1935, in respect of the land to bo 
acquired in Jagadi village of Bcrhampur 
taluq, Ganjarn district, for the construction of 
terminal weir of Ichchapur canal.

“Government dry” read

% 1023/2 part for “owner and occupier 
read “owner BoliBoli Jenna”

Jenna, occupier Raghu Naiko.”

3. 1023/3 part for -“owner Kentono 
Sahu and occupiers Duryodbano 
and Koibolo Behcra” read “owner 
and occupier Duryodbano Podhano 
and K,aibolo Rchera”.In line 1, for 

“ Inam (endranchised) dry.
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The 5th October 1936.

Governor hereby declares that.the ^ *P ^ t0 wit> for the terminal wore, lchchapUr * 
little more or less, is needed for a public P P Sub-CoBoetor, Bcrhampur, is appointed . 
and under Articles 3 and ( of the sain t, directed to take order for the acquitto

— ““
may be inspected at any time during office hour:,.

Schedule,

mPur, and

T
I! I Boundaries of the land required to be taken up

Description of J 
land, wet or 

dry, inam or 
- poramboke,

1 with Survey­
or Palmash 

number.

Name of owner or ; 
occupier. patent to 

be taken 
up.

Village.Taluk.District. ;
North. ! East. South. West.

i
I

(5) (6) (7)(3) (4) (S)(2)(1) (9) (10)
j.

'
1 Inam dry—S. I Orjuno Saliu .. | S. No. 490 

No. 330-2. |
■Gaojam Bcrhampur No. 103 

Jogudi.
IS. No. 330-3 S. No. 342 

and 332. IS. No. 330-lj Ac. 0‘03

The 7th October 1936.

4951_La.-49-R.__Declaration.—Under section 6 of the Land Acquisition Act the
Governor hereby declares that the land specified below and measuring acres 1*34, be the same a 
little more or less, is needed for a public purpose, to wit, for closing breaches and strengthing 
the flood bank of Hodohodia and Kaliamba nalas and under sections 3 and 7 of the same Act 
the Revenue Divisional Officer, Gumsur, is appointed to perform the functions of a Collector 
under the Act and directed to take order for the acquisition of the said land. A plan of the
land is kept in the office of the Revenue Divisional Officer, Gumsur, and may bo inspected at 
any time during office hours.

Schedule.

i
[Boundaries of the land required to be taken up. |! Description of 

: land, wet or 
I dry, inam or | 
I poramboke, , 

with Survey 
j or Paimash j 

n imbcr.

District. 1 Name of owner or 
occupier.

Taluk. Village. Extent to 
be taken

North, j up.East. J South., West.

J.:H) (2) 1 i (4)(3) !(5) (6) (7) (8) (10)(9)i!
1Owner.Gafijam ■Asia

” i j Boll Jenna. I102G 1023

2A & 
102G/4

1024 1 1024 0-23.I
Occupier. J A 5 l.B 2A J

Baghu Naiko.

Owner A Enjoyer. 
Hadu Podhauo

■ IGovt.
1024/2A.

wet
1026 1024 0-061024 1024

5 l.A 2B & 1026.5;l.B
.Owner. 

Holi Jenna.

Occupier. 
Baghu Naiko.

Govt. 
1023/2A.

w e tl I i1020 1023 0031023 1024
I4 3A 2B l.B

Owner & occupiers.
D ur j°d ,i 
Podhano 

, Kaibolo Bell

Govt.
1023-3A.

wet a n 1026 0061022 1(231023and i
•ira. 4 4 3B 2A

Owner & Enjoyer. 
1363-1. ^ Podhano. 1026 0‘OS13G2 13G3 I . 1026 il 6A A 6B 2 1 !
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Boundaries of the landDescription of 
land, wet or 

dry, inam or 
porambokc, 
vith Survey 
or Pal mash 

number.

required to be taken up.
Name of owner or 

occupier.Village.Taluk.
i Extent to 

be takenpiftrlct.
North. East. up.South. West.

(3) (4)(2) (5) (6)(1) (7) (8) (0) (10)

Owner A Enjoyer. 
Soda PodhanoiBodoboroslngi Govt, dry 

1362-CA.Asha 1363 1362 1362flanJaDJ 1363 o-oi
1 4A OB 1

Owner A Enjoyer. 
Goptnadha Behera.Govt, dry 

1031-1A. 1026 1031 1031 1026 023
1 2A IB 1

Govt. Mana- 
vari 1031-2 A.

Ditto. 1026 1031 1031 1031 0-09
1 2B 2B 1A

1-34

By order of the Governor,

A. F. W. DIXON,

Ofjg. Chief Secretary to Government.

EDUCATION, HEALTH AND LOCAL SELF-GOVERNMENT DEPARTMENT.

NOTIFICATIONS.
The 7th October 1936.

No. 5825-L.S-G.-In oxcroiso of the powers dehg t d 1 thBoardgp Act_ 1920 (XIV of 
Councils aud Local Boards under section 233 <;“be ^ .ion Hcalth and Looal Self-Govern- 
1920), the Secretary to the Government o Oi s Ed ^ assigned by notification
ment Department to whom the powers of the said °acer 
no. 1244-L. S.-G., dated the 15th June 193o, hereby

sub-section 0)^“^ the purposes

: and

Act that the local area specified m 
of the Act with the(2) declares under

column (2) of the appended schedule
shown in column (3) of the said schedule 3name

members of(3) directs:

shall be reserved for Adi-<•> srJt >■
9 of the Act one seatsub-scction (2) of section 

Dravidas in the Panchayat Board.(b) under

Schedule.

Number of members 
of the

Panchayat Board.
Name of the 

village.
Description of local 

(revenue village, taluk and 
district).

area
Serial

no.

(4)I(3)(2) I0) s
Reserved for Adi-Dravidas 1
N on-reservedSindripur

11 iSlSsi
Gan jam district.

I

10Total
,
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No. 5827-L. S.-G-—In exercise of the powers delegated to the Inspector of ]\fn • . 
Councils and Local Boards under section 233 of the Madras Local Boards Act, 1920 1920), the Secretary to the Government of Orissa in Education, Health and Local o °f 
Government Department to whom the powers of the said officer have been assicn'oi

1244-L. S.-G., dated the loth June 1935, hereby ‘ b ci by

under sub-section (1) of section 5 of the Act that the local area spec’fided schedule shall be a village for the purposes of the Act w'li in 
id schedule; and 1 “ the

230

7th October 1930.The

notification no.
(2) declares

column (2) of the appen 
name shown in column (3) of the sa

(3) directs :
(a) under sub-section (1) of section . 1

of the Panchayat Board shall bo
(b) under sub-section (2) of section 9

Adi-Dravidas in the Panchayat Board.
Schedule.

10 of the Act that the total number of mcmb 3 as specified in column (4) of the said schedule^

of the Act one scat shall be reserved for

Number of members * • 
of the

Panchayat Board.
Serial I Description of local area 

(revenue village, taluk and 
I district.)

Name of the 
village.

i

(^)(3) !(2)W i 1

. ! Reserved for Adi-Dravidas 
| Non-reserved

1Bippilingi revenue village in \ Bippilingi 
taluk, Ganjam \

1 8Chatrapur
district. Total 9

1

R. P. WARD,

Qffrj, Secretary to-Government.
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The Jaipur Central Co-operative Bank Limited, Balance sheet
31st December 1935.as on

Capita and Liabilities.
Properties and Assets.

o I
EAmount.particulars. Total.

Particulars.’5 Amount.

t ^ 32 4
1

Share Capital:

(a) Authorised—

(i) GOO preference shares 
at Rs. 25 each.

shares *

Building and Land : -
] Rs. a. p. 

15,000 0 0

Rs. a.Rs. a. p. P-
Balance at the end of the 0,840 0 0year.

Less depreciation at 5 342 0 050,COO 0 0 per(ii) 5,000 ordinary s 
at Rs. 10 each.

|
(b) Subscribed—

I (i) 52S preference shares 
at Rs. 25 each.

65,000 0 0 cent.

^Total depreciation up to 
date Rs. 5,498-3-9)

13,200 0 0
2 Dead Stock and Furniture :—

(it) 3,580 ordinary shares 
' at Rs. 10 each.

35,800 0 0 49,000 0 0
Balance at the end of the 905 4 0

(c) Paid up- year

Rs. 95 4 0Less depreciation at 10 per
cent.

7,920(i) 528 prefer­
ence shares 
at Rs. 15
each.

Add calls paid 620 
in advance.

(it) 3,580 ordi- 35,800 
nary shares 
at Rs. 10 
each.

(Total depreciation up to
date Rs. 1,178-5-0)

3 Library:—8,540 0 0

46 12 0Balance at the end of the
year.

11 12 0Less depreciation at 25 per
cent.

44,322 0 035,782 0 018Less calls 
unpaid.

2 Reserved fund

3 Bad debt fund

4 | Other funds :—-

(i) Development fund .. j
5 i Loan from Provincial Bank.. J

(Total depreciation up to 
date Rs. 145-10-3)

9,625 3 0 
7,152 7 10

8,000 0 0Fund Investment in4 Reserve . , _ ,
shares of Provincial Bank.• •

174 0 0Land purchased from Society 
members (at cost).51,092 5 9 

f5,000 0 0
Investment in Running Socie-I 6

ties :—14,882 10 0:6 Cash credit with Provincial 
! Bank (Limit Rs. 15,000).

t

1,64,347 0 0(i) Overdue Loan

2,41,319 0 07 j Fixed deposits ;— 76,972 0 0loan ..(ii) Not overdue

48,162 0 0 47,271 0(i) At 5 per cent for 1 J
year.

(ii) At 5J per cent
years.

(iii) At 6 per
years.

Investment in liquidated7l socioties.!
I 30,308 14 0for 3

Fixed DepositLoan against87 02,15,60737,166 9 0cent for 5
earned but notInter est 

received :—9

8 j Savings Bank Deposits:
(„) Overdue Interest—

18,786 14 0

549 9 0
18,240 6 0(i) Local 

(ii) Societies till the date of liqui-

• •
19,336 7 0

• •
dation.

27,998 9 0(ii) By running societies9 Other deposits:—
: 27,483 1 0(b) Not overdue interest ..486 0 0of !(i) Security deposit 

employees

(ii; Provident fund depo- ! 
sit of employees.

(iii) Reserve fund doposit j 
of Societies.

Advance Recoverable10
6,638 6 0 15 0 0

(i) Advance to staff
545 4 018,447 9 0 (ii) Miscellaneous advanco11,323 3 0
410 0 0Advance against Pro­

vident Fund.(iii)
9,659 14 0

30 Interest duo but not paid ..
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31st December 19,35.Balance sheet as onThe Jajpur Central Co-operative Bank Limited.

Properties and Assets.
Capital and Liabilities.

d ': ac Amount.Particulars.c Total.1:Total.Amount.Particulars.s
Ks-

in. I 765 8431 ' 2

recoverable from11 Advance
II . Dues payable to the Federa- 

| lion :—

(a) Contribution payable to : 
Federation—

(i) Contribution of Cent­
ral Bank

(tt) Contribution of the ! 
Societies. i

i Societies :—
i 204 1 11(t) Agricultural advance

l
:

582 2 6(a) Litigation advance: |1,034 9 0 1 II

2,SS0 6 0(tit) Liquidation advance1,680 1 0625 S 0

(iv) Federation contri­
bution.

275 5 612 Outstanding Charges :—
(•/) Salary .. 446 2 0 ;

(v) Co-operative Congress 
expense.

0 5 0 3,9J8(it) Travelling allowance 
to staff.

(Hi) Travelling allowance 
to directors.

97 S 0 4 11

I 39 0 0
Other items :—12

(id.-) Contingencies

(v) Postage and Telegram j

(vi) Provident Fund j 
Contribution.

19 10 44 

8 4 0
(i) Peons contribution 

refundable.
0 10

27 2 0 637 10 44
(it) Peons contribution 

recoverable from
Kapileswar Co­
operative Society.

6 0 0 6 1 0
13 Other items :— |

(i) Advance payment by ; 
societies for pur­
chase of seeds.

(n) Peons' contribution j

(Hi) Excess payment re- • 
fundable on account j 
of Federation) 
contribution.

14 Bills payable : —

(i) Director of Agricul- . 
ture.

(ii) Radhanath Co-opera­
tive Press.

15 Profit and Loss account:—

Distributable—

(t) Profit brought for- j 
ward including non- [ 
distributable profit 
of the last yc-ar.

(H) Add net profit of the 
year.

50 0 0 j
13 i Stock in hand

■

: 1S5 15 0 

10 6‘'

-(f) Saleable forms 339 10 3
I 236 15 6

(it) Saleable stock 81 15 4 421 9 7
I

I
14 Cash Balance :—

i i
'! 103 9 11 (i) In hand with Hono­

rary Treasurer.
5,690 13 44!

I ■

20 6 0 123 15 11I i
(if) Post Office Savings 

Bank deposit.
i 2,019 6 8

1
(in) Savings Bank Reserve 

with Provincial 
Bank.

2,283 ~ 0 0i
22,356 11 10$;

i
4 *(iv) Permanent advance 

with H o n o 
Secretary.

10,02330 0 0
i 3,507 1 34, raryi

|1 25,863 13 2
(Hi) Le<s profit non-distri- 

butable
:I

on account 25,863 13 2 
of overdue interest._______________:

IML
:

J6 Non-distributablo profit 
the end of the year.

f '
at i 25,S63 13 2 !

i
iITotal

3,93,695 7 6£

belief the above Balance Sheet disci 

JAGAMOHON TEWARJ,
Director.

i 3,93,693 7 6iTotal
i

We certify that to the best of our1935. the true position of the Central Bank as on 31st- Vece

ballav
Chairman. 
17-0-1936.

oses
PRADYOT KUMAR NAG. 

Accountant, 
17-ViVJG.

GOVINDA PRASAD 
Honorary Secretary. 

17-6-1936.

BASU, HARI

which should Lc made available to the shareholders I f*tr!*he informations I have remiirA,? o u- , nnPAte audj1, ,l.^

aaoar “* - isaass
C. S. PATNAIK, 0fitP‘

Assistant Auditor, Co-operative SocteM*’

20-6-1936. a
cor, Govt, Presa, O.G. 12—236-9-10-1036.

1 have audited the above Balance Sheet

Cuttack : Printed and publisled by V. M. Money. pre83 Qffi


